LID No. 1540/16

Shish Mohammad vs Hi

i industan Coca Cola Botteling North West & ors.
01.07.2020

Present:- Sh R.S. Nagpal, AR for the workman.

Ms. Manjula Upadhya
Upadhyay, AR for the management no.1
Sh. M.K. Dwivedi AR for the managernen% no.3. '

None for management no.2 (which is already exparte).

The matter is fixed for hearing further arguments and after
‘ part arguments, Id. AR for
the management no.1 has sought adjournment for 10.07.2020 at 12:00 noon?

Accordingly, matter stands adjourned for hearing further arguments of the Id. AR for the
management no.1 and management no.3 on 10.07.2020 at 12:00 noon.

to send the topy of this order to the concerned official

Ahalmad of this court is directed
{ Delhi for uploading on the official website

of District Court, Rause Avenue Court Complex,
of Delhi District Court.

(PA AR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.



LID No. 1546/1¢
_Neiaz Khan vs N
anz_ Hindustan Coca Cola Botteling North West & ors.

01.07.2020

Pr -
esent: ShR.S. Nagpal, AR for the workman

Ms. Manjula Upadh
- Pedyay, AR for the management no. 1
h. M.K. Dwivedi AR for the managemen%no.& e

None for Management no.2 (which is already exparte).

The matter is fixed for hearin
g further arguments and after part arguments, Id. AR for
the management no. 1 has sought adjournment for 10.07.2020 at 12:0(’; noonr?

Accordingly, matter stands adjourned for hearing further arguments of the Id. AR for the
management no.1 and management no.3 on 10.07.2020 at 12:00 noon.

Ahalmad of this court is directed to send thq-'éop' of this order to the concerned official
of District Court, Rause Avenue Court Complex, New Dethi for uploading on the official website
=

of Delhi District Court. s Sy
) ;
2 P =

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




LID No. 15637116
Sani .
anjay vs Hindustan Coca Cola Botteling North West & ors

01.07.2020

Present:.- Sh R.S. Nagpal, AR for the workman.

Ms. Manjula Upadh
Upadhyay, AR for the management
Sh. M.K. Dwivedi AR for the managemen% no.3. ot

None for management no.2 (which is already exparte).

The matter is fixed for hearing further ar
_ guments and after part arguments, Id. AR for
the management no.1 has sought adjournment for 10.07.2020 at 12:00 noon.

ourned for hearing further arguments of the Id. AR for the

Accordingly, matter stands adj
.07.2020 at 12:00 noon.

management no.1 and management no.3 on 10

Ahalmad of this court is directed to send the Copy of this order to the concerned official
of District Court, Rause Avenue Court Complex, New Delni for uploading on the official website

of Delhi District Court. b
Ve O

-
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




LID No. 1545/1¢

am Preet v
8 Hindustap, Coca Cola Botteling North West & ors

01.07.2020

Present:- ShR.§
Ms. N.Iaﬁ Nagpal, AR for the workman.

jula Upadhyay, AR for the m
Jpa , anagement no.1.
K. Dwivedi AR for the managemengtI no.3.

None for Management no.2 (which is already exparte).

The matter is fixed for hearin
g further arguments and after part a uments, Id. AR fi
the management no.1 has sought adjournment for 10.07.2020 at 12:03 nmnr? > Rl

Accordingly, matter stands adjourned for hearing further arguments of the Id. AR for the
management no.1 and management no.3 on 10.07.2020 at 12:00 noon.

Ahalmad of this court is directed to send the copy of this order to the concerned official

of District Court, Rause Avenue Court Complex, New Delhi for uploading on the official website
of Delhi District Court. /

(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




I;D No. 1534/16
am Ashish
vs Hindustan Coca Cola Botteling North West &
ors.

01.07.2020

Present:-
Sh R.S. Nagpal, AR for the workman.

Ms. Manjula U
Upadhyay, AR for the m
Sh. M.K. Dwivedi AR for the manage::aan%irgé?:.“ ==

None for management no.2 (which is already exparte).

The matter is fixed for hearin
g further arguments and after part
the management no.1 has sought adjournment for 10.07.2020 at 123:03?103;.%“1&“&' 1. AR for

Accordingly, matter stands adj ‘
: journed for hearing further ar uments of the Id. AR
management no.1 and management no.3 on 10.0?.202093t 12:00 ngon. forthe

~ Ahalmad of this court is directed to send the copy of this order to the concerned official
of District Court, Rause Avenue Court Complex, New Delhi for uploading onthe official website

of Delhi District Court.

-~ r

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.



LID No. 1536/16

Rajesh Rawat vs Hind
ke SL ustan Coca Cola Botteling North West & ors.

01.07.2020

Present:- Sh R.8. Nagpal, AR for the workman.

Ms. Manjula Upadhyay, AR for the management
Upa ; no.1i.
Sh. M.K. Dwivedi AR for the managemen% no.3.

None for management no.2 (which is already exparte).

The matter is fixed for hearing further arguments and after part arguments, Id. AR for
the management no.1 has sought adjournment for 10.07.2020 at 12:00 noon.

Accordingly, matter stands adjourned for hearing further arguments of the id. AR for the
management no.1 and management no.3 on 10.07.2020 at 12:00 noon.

Ahalmad of this court is directed to send t py of this order to the concerned official
of District Court, Rause Avenue Court Complex, NeyDe'lhi for uploading on the official website

of Delhi District Court. e
L b

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




LID No. 1588/1¢
evi Pragag Vs Hindustan Coca Cola B

otteling North West & ors.
01.07.202¢
Present:- Sh.R.S. Nagpal, AR for the workman,
S, M?(njula_ Padhyay, AR for the management no.1.

- MK, Dwivedi AR for the management no.3.

None for Management no. 2 (which is already exparte).

The matter is fixeqd for hearin
the management no. 1 has sought adjournment for 10,07 2020 at 12:00 noon.

Accordingly, matter stan

ds adjourned for hearing further arguments of the ld. AR for the
management no.1 ang manage

ment no.3 on 10.07.2020 at 12:00 noon.

o

=

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




LIR No. 1691/19

adhu L
alvs MiIs S.5.p. Packaging Industries Pvt, Ltg.

01.07.2020
Present:- None for the parties.

T i i -
he matter is fixed for filing rejoinder and also for framing of issues.
Today, no one has a ; . i
rejoinder has mol beon flod Ppeared due to spreading of the pandemic Covid-19. Since, the

| .0, S0, the matter is ordered to be listed '
30.07.2020 for filing of rejoinder ang also for framing of issues. #Re 0 fhersnblock s L2

Ahalmad of this

[
(st
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




‘IGID No. 1535/16
inod R i
awat vs Hindustan Cocg Cola Botteling North West &
ors.

01.07.2020

Pr -
esent: 32 F:J.}S. Nagpal, AR for the workman.
Sh. Me;?jula _Upa;!hyay, AR for the management no.1
. M.K. Dwivedi AR for the management no.3. h

None for management no.2 (which is already exparte).

The matter is fixed for hearing further ar
guments and after part arguments, Id. AR fol
the management no.1 has sought adjournment for 10.07.2020 at 12:00 noon? r

Accordingly, matter stands adjourned for hearing further arguments of the Id. AR for the

management no.1 and management no.3 on 10.07.2020 at 12:00 noon.
Ahalmad of this court is directed to send the capy of this order to the concemned official
i for uploading on the official website

of District Court, Rause Avenue Court Complex, New
of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
04.07.2020.



LIR No.2289/19
Virender Singh vs M/s India Roadways.

01.07.2020

Present:- None for the parties.

The matter is fixed for filing rejoinder and also for framing of issues.

o Today, no one has appeared due to spreading of the pandemic Covid-19. Since, the
rejoinder has not been filed, so, the matter is ordered to be listed on the enblock date i.e.
30.07.2020 for filing of rejoinder and also for framing of issues.

~ Ahalmad of this court is directed to send the copy of this order to the concerned official
of District Court, Rause Avenue Court Complex, New Delhi for uploading on the official website

of Delhi District Court. e
@

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




LID No. 668/19

+adesh Sharm
pel At 4 v8 Sparsh Specia School

01.07.2020

Present:- None for the parties.

The matter is fixed for filing rejoinder and also for framing of issues.

Today, no one has appeared due t
coAclndar N el b T O spreading of the pandemic Covid-19. Since, the

1 S0, the matter is ordered to be listed on the enblock dat
30.07.2020 for filing of rajoinder and also for framing of issues. e te

of District Court, Rause Avenue Court Complex, New Dellf for uploading on the official website

Ahalmad of this court is directed to send the cﬁ;?ﬁ this order to the concerned official
of Delhi District Court.

(PAWAN
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
01.07.2020.




